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2/28.2.1997

MPS.

3/20, 3. 1991

‘ MPS.

LR

filed &s yet., Put up on

®

2.

" Memper (J)

 0.A.: 631796

Shri Sunil Kumar, counsel for the appllcant
Heard the learned counsel for the applicant on

" the h'question of admission. Admit. Issue notices tothe

're5pondents to file their reply within four weeks from

todayl Re;o:.naer if any, may be filea within two weeks

thereafter. Requisites to be filed within a week.

List on 21.02,1997 before the Registrar for
‘completior pleadings. %
 (D.Durkayastha) Mm/

Memoer(A)

None for the parties. W/s has not been

20.3.19¢7 for f£iling W/s.
( S7P.Sinha )
Dy.Registrar I/c

.. None for the parties. No W/s has yet
been fileds; Put up on:3,5,1997 for fillng W/s.

Sinha )
Dy.Registrar I/c




4/5.5.1997

MPS,

5/4.6.1997

MBS,

SKJ

The'iearﬁed counsel for the applicent

is present, None for the respondents. Notlces/Brlef

\ -

of theO,A, has been served upon the Sr, Standing
Counsel on 17.5.¢996. Rece1pt_show1ng servigce of
the Brief is k¥ept on the record, No W/shs yet been
filed Put up on 4,6.1997 for filing W/s as b last
chance, ; . .1 n -

,;;;»*”<}.
(s;p./{nha )

Dy.Registrar I1/c’

The Jearned counsel for the applicéant| is
present., None €or the respondents. No W/s hdsg yet
been filed though sufficient time wasbgiven therefore,
In the circumstances, let it be lis ted beforp the
_ \ﬂ
Gt

g

( S,;P.ginha ) -
Dy.Registrar I/c

Hon'ble Bénch for direction on 14.7.19979F

W/s not filed so far."'FOuf weeks furtﬁér time is
allowed for the same., Rejoinder may be skxk filed within
two weeks thereafter. . -

List on 29.08.1997 for direction.\
\ﬁwv

(V.N.Mehrotra)
vice-Chairman
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10,

/C

Y

A

- tuo useks thersafter. List'it on 3.11.97vf0r di

s/;i;'

v

'}tés/‘

9/06,01,98 ' W/s not filed so far,Four weeks further time is

5K

/ 4.3.9

BS/

3‘11.97.:f.' W/S not filed so far. Four weeks further time is

DA - 631/96

7./_29.8497.: W/S not filed so far. Four weeks Fugthefvtime

is allowed for the same. Rejoinder may be Filed.withini‘

7ectioﬁ.

/

Tl

- (V.N. Mehrotra)
Vice=chairman

allowed for.the same. Rejoinder may be.filed-within
two weeks thersafterilList it on 6.1.98 for .direction.

(V.N. Mehrotra)
.. .Vice-chairmén

T4

allowed for the same, Rejoinder; if any, may be filed
w1th1n two weeks thercafter.

Ll‘t on 0+ 03%.1998 for dlrectlogé

\<;Q0w\

(V.N.Mehrotra)
Vice-‘haiman:

8. ° W/S not filed so far. Three weeks further time

/

is allowed for the same, Regolnder may be filed ulthln

two wesks thereafter. Lxst it on 26.5. 98 for‘dlreétlon.

(LeReK. Prasad) ‘ L (V.N. Mehrotra)
Member (A) ' Vice-chairman
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 0A-631/96

8.5.98 W.S, not ‘filed so far, Four weeks' further time
is jllowed to £ilé W.S. Rejoinder, if any, be filed
within ‘two weeks. List on 28.8.98 for direction.

"

( L.R,K, Prasad ) . ( V.N,.Mehrotra )

KS - Member ,(A) Vice-Chairman
12/28,08, 98 " W/s not f£iled so far, Four weeks further time’

.is allowed for the same. Rejoinder, if any, mey be
filed within three W eeks thereafter. H

Liston 25,11,1998 for'directloﬁt ..
: (Lo ReKoPrasad) : . (VeN. Mehratra)
SKJ . Member(A) Viceachazrman

43./ 25,11.98.  Shri Sunil Kumar, the o ursel for the applicant]
" W/S not filed so far. Fqﬁr weeks further time
as a last chance is alloued to tﬁé féspondenis to file

. W/S. Rejoinder, if any, may be filed within tuo weeks

thereafter. List itxonA9.2.99 for direp%ion.

/ces/ . ,(LAKSHNMQ&yﬁ%) ‘ | : (L. R;QT’;?;E%D) |

R : - MEMBER-(J) o MEMBER (A)
14./ 9.2.59. None for the partzea. List it on 29.4.99
L for dlrectlon. . , DR
/cBS/ - (LAKSHMAN 3JHA) - " (L.R.K. PRASAD)

' ’ ME MBER (3) ‘ MEMBER (A)




15/29! 4.1999 \

16

0, A, 631 /96

Eor'wént of time, list it for Biirection

3.5.199¢,

( s.Narayan )

inglia
( L.Emingli Vice-Chairman

MES, Member (A)

/ 13.5.99.

Shri Sunil Kumar, the counsel for the applicant.

Shri V.M.K. Sinha, the counssl for the respondents,

" The learned counsel appearing on behalf of ths

applicant submits on instruction that he doss not want

to proceed with this 0A. This OA is, thus, dismissed

) (5. NARAYAN)
MEMBER (A) ' VICE=CHAIRMAN

as not prasssed.




